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Final Order No. 20984 / 2018

Per: S.S GARG

In this appeal, Registry has issued to a defect memo stating that the
appellant has not made mandatory pre-deposit of 7.5%/10% which is
required to be made under Section 35F. When the matter was called out
today, we find that the appellant neither made the pre-deposit nor produced
any proof showing the pre-deposit made. Therefore, we dismiss the appeal

for non-compliance of mandatory pre-deposit under Section 35F.

(Order was pronounced and dictated
in Open Court on 23/07/2018)

(P. ANJANI KUMAR) (S.S GARG)
TECHNICAL MEMBER JUDICIAL MEMBER
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